BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

(SOUTHERN ZONAL BENCH) AT CHENNAI

APPLICATION NO.237 OF 2017

Manakunnam Village Padashekara

Samrakshna Samithy : Petitioner
Vs
Tripunithura Municipality & others Respondents

AFFIDAVIT FILES BY THE 3" RESPONDENT IN COMPLAINCE WITH THE, ORDER

OF THE HON’BLE NATIONAL GREEN TRIBUNAL DATED 10-8-2(20

I S Shaji, aged 47 years, S/o R Sivadasan, residing at Thiruvoaam, Kavanad, Kollara. 691003 do

here by solemnly affirm and state as fcllows:-

All th= facts stat

I am the Secretary of the 3 Respondent , Chottanikkara Grama Pancchayath. I Know

the facts of the case as bornz out from the records and I an: authorized and competent
to swear this counter afficavit on behalf of the 3rd Respondent.

In pursuance of the Orcer o the Hon’ble National G-een Tribunal dated 24.1.2020 in
the present matter the District Collector, Ernakulam convened a meeting on 15-6-2020
to clean parts of the Konothupuzha falling within the tarritorial limits of the 3™ Respodent
Grama Panchayat.

The 3" Respondant has deposited a sum of 69,950/~ ( Rupees Sixty Nine Thousand Nine
Hundred And Fifty only) in Account No.67101947759 of Deputy Director of Survey
and Land Records which :s the expense incurred for determining the boundaries of the
Konothupuzha within the territorial limits of the 3rd Respondent, as directed by the
District Collector vide the proceedings No.LB/229915/2018 dated 4-8-202C. The elecied
peoples representatives of the 3™ Raspondent Grama Panchayat has been entrusted with
the task assisting the boundarv determiration at the local level.

Moreover, it has been decided that when the boundaries of the Konothupuzha are suveyed
and determined, the same would be protected by laying Coir-Geotextile, and an action
plan is approved for the implimentation of the same by utilizing Rs.10 Lakhs available by
including the project in Malatma Gandhi National Rural Emloyment Guarantee Act. it is
submitted that due to paucity of own funds , the 3" Respondent is not in a position to
devote any funds for cleanirz and dredging the Kono-hupuzha river etc.

It is submitted that the 3 Respondent is committed to rehebilitaze the Konothupuzha
river to ite original glory and is ready and willing to exX%nd all help and services possible
for the realization of this gozl.
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